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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 274/2022

IN THE MATTER OF:
PREM AGGARWAL & ORS.
. 5 ...APPLICANT(s)
| ' & VERSUS
GOVERNMENT OF-NCT OF DELHI
...RESPONDENT(s)
INDEX
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L. AFFIDAVIT OF MD, UP. JAL NIGAM

(URBAN) IN COMPLIANCE TO THE ORDER
DATED 03.09.2024 PASSED BY THE
HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI.

2 THE MINUTES OF MEETING IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE
R1.

3. A COPY OF THE LETTER DATED 11.11.2024
IS ANNEXED HEREWITH AND MARKED AS
ANNEXURE R2.

4. THE COPY OF THE BAR CHART SHOWING
PROGRESS REPORT IS  ANNEXED
HEREWITH AND MARKED AS ANNEXURE
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STANDING COUNSEL FOR THE STATE OF U.P. (NGT)
EMAIL- bhanwar(9jadon(@gmail.com

DATE: 18.11.2024
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 274/2022

IN THE MATTER OF:
PREM AGGARWAL & ORS. -
...APPLICANT(s)
VERSUS
GOVERNMENT OF NCT OF DELHI
...RESPONDENT(s)

AFFIDAVIT OF MD, U.P. JAL NIGAM (URBAN) IN COMPLIANCE TO
THE ORDER DATED 03.09.2024 PASSED BY THE HONBLE
NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI.

I, Ramakanl Pandey, aged about 58 years, S/o Shri N.R. Pandey, posted as
Managing Director, U.P. Jal Nigam (Urban), do hereby solemnly affirm and

state as under:

1. I, Ramakant Pandey, Managing Director, U.P. Jal Nigam (Urban),
am fully conversant with the facts of the case and am competent and

authorized to swear the present Affidavit.

2. That vide order dated 03.09.2024 the Hon’ble National Green
Tribunal, Principal Bench, New Delhi (hereinafter “Hon’ble

Tribunal”), has passed the following direction:

“..8. We also issue notice to Managing Director, U.P Jal
Nigam, to show cause that in view of Section 14 (1) U.P
water Supply and Sewerage Act, 1975, for discharge of
untreated sewage in river Yamuna, U.P Jal Nigam is also

responsible, why prosecution under section 43 of Water Act,
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1974 may not be initiated against him and other responsible
Authorities of UP Jal Nigam. For this purpose we direct
Managing Director, U.P Jal Nigam to submit its response
within oh‘é‘m_bm‘h and also appear in person before Tribunal

on next date...”

3. That it is pertinent to mention that the U.P. Water Supply and
Sewerage Act, 1975 was amended by the State Government on 27
August, 2021. The amendment by the State was done via The Uttar
Pradesh Water Supply and Sewerage (Amendment) Bill, 2021. The
amended Section 14 of the U.P. Water Supply and Sewerage Act,
1975 is as follows:
5—Tc1 3T & oy 14, e urzaifea e wffem 8 & o\ W
ffoRaa arr &R areaffea e v A SR, e —

“14— TR YR Td A (TRE) @ ARBIRGAT oy BT SrfeRgfe
SR Uy e (@) a3 gnm| Sovo wia frm () @
e & G FefaRad 8, srfa—

(TP) 5T AR & el W Ta InR, v FaRer iR
Ao AR & o) oM’ IR BRAL S9@T f1ared SRAr ST
ST BT G S fa T |

@) IS PR AR TN @ PRl o Fofl e ar
AAfFTEl & IR W A FWRY qAT Waw gawern & aeeg § ol
AMATADH RN B IGRAT BT |

(M) I~ PR B [ W T GRRUT WA FaRT G
T Ferl @ ford g AR TR &R |

"([@R) S R /IR TN I e, i aNi-46 6
I A @ AT BIE BRR HAT B, @ A B iR SRw, aRE cqer
T R PR & GHIET AT IR B9 W FAT8 <A

(ai=) erferd Wl &1 fAgRT BT IR 92 UG B e
SAGT SGANT fHd W BT JG7 BT |
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() W1 WO qeT AR e daril @ o sy wee
IO AT

(o) TR &3 § T W G B, S I8l W Seaiigd |
B AR o 39 i & UR™ B W Q@ acprei So%0 e T
grT 5l o <@ 9

(@0) TGy Wiet eI a1 T R, S eRi—46 @ I
W%waaﬁémmﬁlwwamwwmm
D THD), IfE qAT I TSI B ANfE FHIET HIAT|

@ wm H TR_e W RRT T GaR FaRell Al &
deiel, faciia, nfdie qor o §Td gsqell bl AHIe qUT Heaidh
DY DB GIAUT Bl AT BRAT FAT IREVT BRAT |

(eg) w9 g WaeR g Y far 9 99 felt Saed
o iax AR yorell @ Wl el den wal W)U o @
FATT 3R IRETT BT |

(ARE) T H T AR a7 GlaR @dRel] qeel wael @
T # et S derr ufdteror faiRa &= |

@ERE) frm s 5 oa W & § Bl el dd
e & & fod FaeTRe SFgHeT BT |

@=E) U ARfFRm gRT a1 aedim Frm @1 di 1 el s
P HAT AR |

(@ice) W 3 ™ HA O Toic d ARTGIT ERT I
WHR gRT A & AWig S|

Section 14 of the Uttar Pradesh Water Supply and Sewerage Act,
1975 was amended by the State Government to define the jurisdiction

and functions of the Uttar Pradesh Jal Nigam (Urban) in the notified

urban areas of the state.
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4. That as per the order dated 03.09.2024 the Hon’ble Tribunal directed
the undersigned to show cause in view of Section 14 (1) U.P water
Supply and Sewerage Act, 1975, for discharge of untreated sewage in
river Yamuna, U.P Jal Nigam is also responsible, why prosecution
under section 43 of Water Act, 1974 may not be initiated against the
undersigned and other responsible Authorities of UP Jal Nigam.

5. That it is humbly submitted before this Hon’ble Tribunal that the U.P.
Jal Nigam (Urban) is statutory body established under the U.P. Water
Supply and Sewerage Act, 1975. The UP Jal Nigam (Urban) was
created to provide safe and reliable water supply and sanitation
services in urban areas across Uttar Pradesh. Its objective is to
develop water supply and sewerage infrastructure in urban areas of

the state, as per the directions received from the State Government.

6. That it is humbly submitted that thc U.P. Jal Nigam is a statutory body
which is fully dependent upon the State Government with regards
funding of water supply and sewerage projects. The body has no
allocated funds of their own, the Nigam is dependent upon the centage

provided to thém by the State Government.

7. That an illustration is respectfully submitted before the Hon’ble
Tribunal for the convenience in understanding the role, the operative
procedures and procedural time required for approval of project of the
U.P. Jal Nigam (Urban). The illustration for the projects of Water
Supply and Sewerage currently being sanctioned under AMRUT 2.0

programme is stated as under:
i.  U.P. Jal Niga'm is appointed as parastatal agency for Water
Supply and Sewerage projects under AMRUT 2.0

programme by the State Government.
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ii. The Nigam of behalf of Urban Local Bodies (ULB) has
submitted City Water Action Plan (CWAP) to bridge the gap
in Water Supply and Sewerage coverage for all ULBs on
AMRUT 2.0 portal of G.O.1.

iii. The CWAP’s are further aggregated by the State Mission
director, and then sent for approval to State High Power
Steering Committee (SHPSC), headed by the Chief
Secretary, Government of UP.

iv. Subseqﬁcnt to the approval of CWAP by SHPSC, Nigam
;[hen prepares the DPR which includes survey and detailed
design of sewer/water supply network.

v. The prepared DPR is presented in the State Level Technical
Committee (SLTC) headed by Principal Secretary, UDD,
Government of UP, for its technical approval.

vi. The DPR approved by the SLTC is then sent to State High
Power Project Sanctioning Committee (SHPSC), headed by
the Chief Secretary, Government of UP, for approval.

vii. The DPR once approved by the SHPSC is sent to the Project |
Formulation Appraisal Department for financial evaluation
and thereafter, as per the recommendation of Expenditure
Finance Committee, the financial approval is accorded by
the State Government.

viii. After allocation of budget UP Jal Nigam invites tender

for the project execution.

It is pertinent to mention sanctioned project cost is shared by Central,
State and ULB, in the defined ratio. Hence, the Nigam has no

funds of their own to finance any projects.

A : 8. Therefore, it is humbly submitted before this Hon’ble Tribunal that
' / / / prosecution under section 43 of Water Act, 1974 may not be initiated
\ -’4/1) ) /Q‘J//
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against the undersigned and other responsible Authorities of U.P. Jal
Nigam. Additionally, U.P. Jal Nigam (Urban) is completely
" dependent: upon the state government for financing of schemes and
they are required-‘*fo submit periodic reports on its activities, projects,

finances, and comp'liarice with their statutory responsibilities.

9. That furthermore, in compliance of the aforementioned order issued
by the Hon’ble Tribunal a board meeting of U.P. Jal Nigam (Urban)
was convened on 22.10.2024, wherein the provisions of Section 14(1)
of the U.P. Water Supbly and Sewerage Act, 1975, were extensively
reviewed. During the meeting it was submitted that the term
"financing" does not align with the operational model of U.P. Jal
Nigam, as the organization functions solely on a centage basis.
Projects related to water supply and sewerage are undertaken upon
directions from the State Government and are funded entirely by the
Government of Uttar Pradesh or other sanctioned sources. It was
further highlighted that U.P. Jal Nigam neither has an independent

budget nor financing capacity for such projects.

The Minutes of Meeting is annexed herewith and marked as

ANNEXURE R1.

10.That subsequent to the Board's decision, a formal letter dated
11.11.2024 has been submitted by the Managing Director, U.P. Jal
Nigam (Urban), to the Principal Secretary, Urban Development
Department, Government of Uttar Pradesh. In the letter a request
for amendment in the existing provisions of Section 14(1) is made
so as to clarify that U.P. Jal Nigam’s role is limited to the
preparation and execution of projects as per government

directives, without financial accountability for funding.
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A copy of the letter dated 11.11.2024 is annexed herewith and marked
as ANNEXURE R2.

11.That further, with regards to the affidavit filed by the Deponent
dated November 6™, 2024 is on judicial record at page no. 361 to
page no. 374 for the kind perusal and consideration of this
Hon’ble Tribunal. That the aforesaid affidavit was filed by the
deponent in compliance of Order dated 03.09.2024 passed by this
Hon’ble Tribunal wherein the Tribunal had directed the Deponent to
file a response for the construction work of 68 MLD STP at
Ghaziabad, including, sewer network and progress report for the

same.

12.That with regards to the aforementioned affidavit filed on November
6", 2024, the further progress report for the in the present
progress of STP is 30% and out of 145km sewer network 82km
has been laid i.e. 56% of the sewer network has been laid. The
progress of IPS is also ahead of schedule as per the bar chart,
however, at Pasonda the progress is at 2% due to some hindrances.
Nonetheless, the disputes have been resolved and the work is in
progress. That it is humbly submitted before this Hon’ble Tribunal
that the overall progress of the project till date is 38%. The progress

of key component of the project against the target is tabulated below:

S. Work Quantity Target as on | Achievement | Remarks
No. | proposed 31.10.2024 as on
31.10.2024
1.| STP 68 MLD 26% 30%
2.| Sewer 145 km 46km 82km
Network
| MPS 1 No. 19% 20%
.| IPS- Arthla 1 No. 26% 33%
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5. IPS- 1 No. 19% 20% Though the land
Bhopura for the IPS was
made  available
by the Nagar
Nigam with delay
on  30.05.2024
but the physical
progress is as per
the target.

6.| IPS- Pasonda | 1 No. 19% 2% The Jand for the

IPS was made

available by the
Nagar Nigam
with delay on
30.05.2024 and
due to some other
hindrances by the
public, the work
got delayed.
Howevet, the
work for the IPS
is started and will
be completed in

time.

7.| Overall 32% 38%

Progress

The copy of the bar chart showing progress report is annexed herewith
and marked as ANNEXURE R3.

13. It is germane to mention here that the construction work has been put
on temporary hold due to implementation of GRAP Stage IV by the
Order of Commission of air Quality Management in National Capital

Region and Adjoining Areas.

14.Hence, the present affidavit is being filed for the kind consideration
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15.1 state that everything stated above has been stated by me in my

official capacity on and derived from the official records and I state

that nothing material has been concealed therefrom. Q
—5 2k
DEPONENT
VERIFICATION
JATH COMM‘SSW

Verified at Lucknow on this M day of November, 2024, that the
contents of the above affidavit from paragraphs 1 to 17 are believed to be
true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

mm\“&
,rr| ~OWAS aq Q“M

2, "’/E,F\ll‘f/
ed baforemudg)
“zzlgi%wl%f “:Tl pift by % dcponcnt .......... | ~DEPONENT
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OAL: Coit Aitahat:(ad‘; =
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